HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

* k %

URGENT

To

The Pr. District & Sessions Judge,
At

No: )L{ b78§-99 l&ﬂ% Dated: 09-0;7—4247l(g

Subject: Implementation of resolutions adopted in the Chief Justice
Conference, 2016.

Sir,
Kindly find enclosed herewith a copy of communication dated 10”

June, 2016, along with a set of the questionnaires, received from Secretary

General, Supreme Court of India, on the subject cited above.

In this regard, I am directed to request you to furnish the requisite
information to this registry as per format annexed before 10" July, 2016

positively, for onward transmission to the Secretary General to Supreme

Court of India for further necessary action.
Matter may be treated as most urgent.

Yours faithfully,

Encl: o}  leaves

W@""b

(Rasal Singh)
Ajséi?tant Registra (Infrast\
Sl Lo




Ravindra Mamitham
Secretary Greoceat
Supreme Cowl of indie

Ty Tot: 23384661
Fax: 23386170
(50 L vk sgLemaithanicis o nic

18" June, 2016

Croan Dhed Hoegaara,

i comiplaen of he resolihon poscod e the Cluel Justioes” Conleronce held

on S annl, 2016 with regard o regulii somdonng mechanism through online

foodback nelation don tracking the prograss of aclion taken on the rnsototions g 50t
1

af ruesicnrgae es an enclosed Liorevath, has beon approved by Competent Authority

for sechinaesponses thereto brom the Migh Couts

Fov directod. dhe jesponses. as dnne dooeg data collechon dor e Chict
Jishees” Confemence 20015 will be collecisd cvery quatter thiough online portal heing
rdevoloped i he ‘.Iéu;n#:n'n_* Cenrd The wpdation: of responses will stad rom 17 ol
Juby 2000 for st three gquarnter we guaior. ending on 3107 December, 2005, 31

March ard 307 Tune. 2006 The apdation vall remain open from 17 July, 201610 207

o

Juve J0T6 0 Therealter the opdation of every goites sl remaim operc for 105 days in

e hegimna of nexdt quarter,

May T reguest yvou o sttt collabon of regqusite information as per allached

gueshontanes so that updation of the same con be doteswell u imee,

fes alse requested to share the emnd addiess and mobite number of the
concemed oficer of your Chiel Jushces” Corderence Seoretanal so that necessary

credentialeg of the podtal can be secorely transmitied
with regards,
Yours sinceraly.

(Ravindra Meanthani)

S MK Hanjuro,

Registrar Generoal, ‘ .
fhgh Cowrt of Janumu and Kashnmir, Co

Srinagar - 190 001

jommu & Kashmir




QUESTIONNAIRES

INDEX
Sl Ne- Title Pe. No.
vl Inlrastructure in Subordinate Courts 3
2. Filling up of Vacancies in Subordinate Courts 3
3 Filling up of Vacancies in High Courts [
4, Performance of Morning and Evening Courts 14
5. Maonitoring Mechanism for tracking the progress of 17
cases of Under-trial Prisoners
5. Implementation of Information and 19A-C
Communication Technology i
7. Delay and Arrears Commitlee 20
8. Strengthening the Legat Awd Programmes (Legal 22
Services)
9. Fast Tracking of Matlers Relating to Crinles 31
Against Women, Senior Citizens, Marginalised
Sections, Differently Abled Persons and Prevention
of Corcuption Act Cases
10. Strengthening of Juvenile Justice System 34
11. Tiffective Integration of National Court 46
Management System and State Cowrl Management
*| Systems
12. Progress Macde on the Implementation of National 48
Vision and Mission- Justice for All: 2015-2020
13. Utilisation of Grants under the Fourteeth Finance 51
Commission
14, Review ol the Quality Legal Education 54
Prograinmes in the State
i3, Establishment of Commercial Courts 55
16. National Initiative for Model Courts




GENERAL INFORMATION

Please provide the following information as on date of updation:

S.No.

SR As on dale of updation
Ll._ﬁ Goegraphlcal Alea in the Statef Ut

2 Population of the Statel UT

3. |Number of Districts in the State/ UT

.ZL | Number of Court Complexes in the Statei UT

1r5. | Number of Police Stations in the State/ UT

[6“- ) -ﬁijxnber of Jails in the Siate/ UT[L o

\7. - Number of Juvemle Homes in the State/ UT




Infrastructure in Subordinate Courts

A, Dretails of Owned Court Halls:

:Sl. Ason 1.1.2016 Ason 142010 Ason 1.7.2016
No. o ‘
‘1. Number of Self- Owned Court
~ {Hails
iZ. [Numbe: of Government-Owned:
} Court Halls *.

‘3. 'Iotqi Number of Qwned Cmul
,l lalts in the State

B. Details of Court Tlalls on Rent:

Sk As on 1.1.2016 Ason 142016 Ason 1.7.2016
No.
1. Number of Conrt Halls on Rent
, for less than | year
2. ‘Numhe: of Court Halls on Rentv _ .
ffor 1-3 years )

{,
3 Number ol Court Halls on Rent
: ifor 3-5 years

|4. Numbct of Court Halls on Rent
o lfor 5-10 years

ES. Number of Coutt Halls on Rem
| far more than 10 years

6. Fot'll Number of Court Halls nnv
| Rent

l)chlls of Court Halls under Counstruction:

‘91 ’; Ason 1.1.2016 Ason 1.42016  Ason 1.7.2010
No. | .

1. Number of Court Halis that have

! "'becn under Construction for lessil

. _th'm } year

2 Number of Cowrt Halls that have:

| {hcen under Construction for 1- 3

‘; iyears

3. lNumbcn of Court Hatls that have}
’ht(.‘ﬂ under Construction for 3-

! yecn'; -

4, vNumhcr of Court Halls that have

g .bccn under Construction for 5-

. l0years




Number of Court Halls that have:
theen  uynder Construction  fori
L imore than 10 years

6. "Total Number of Court Halls “‘l"ll
arc under Construction

D. I)Ll.uh of Owned ( ourt Complees

Ist. ‘Ason 1.1.2016
Na.

1. Number of Self- Owned Courl

. {Complexes

‘2. TNumben of Govermment- Owned

; fCourt Complexes

3 Total Number of Owned Court:

Complexes in the Stale

E. Details of Court Complexes on Rent:

Sl Ason 1.1.2016
No. ! N ,:
i Number of Court Complexes onl
: IRent for less than | year ,
2. Number of Court Complexeq on
- Rent for 1-3 years

\3 ‘Number of Court Complexes oni
j Rent for 3-3 years l
. Numbel uf ‘Court Complexcs on
1 Rent for 5-10 ycars :
3. Numbel of Court (,umplexes (m!
' }cht for more than 10 years

0. Total Number  of  Cowrt

iComplexes on Rent

F. Dci’uls of (*muf(‘nmplexes uudet Coustruction:

‘bl Ason 1.1.2016
No

.! Number of Court Complexes,
that have been uncler-

~ Construction for less than | year
2. 'Numbc] bf Court Complexes'

E |{h'1l have been under
i V|Consl1uct10n for 1-3 years '
3. Number of Court Complexes:
1 {hat have been under

P i\anslr_m:tion for 3-5 years

Ason 1.4.2016

.

Ason 1.4.20160

Ason 1.4.2016

Ason 1.7.2016

Ason 172016

As on 1.7.2016




4. Number of Court Compiexes
Ithat have been under
{Construction for 5-10 years

3. Number of Court Complexes

that have been under.
IConstruction for more than 10
_ frears L _
Total  Number  of (“omu
Complucs Under-Construction

- G. Details chaldmg Upgradation of Court Complexes:

;Sl. As on 1.1.2016 Ason 1.4.2016 ‘Ason 1.7.2016
l [Numbcr of Court Complexcsﬁ
which  are (Iifferently-nl)led{s

ifriendly
2, Nnmhm of Cowrt Complexes (lmf
B wre renewable energy enabled
a)  Number of Court Complexes that
wre at least 23% renewable
~energy cnabled
b)  Number of Court Complexes that
‘ are  at least 50% renewable
. energy cnabled
) Number of Court Complexes lhaL
: are at least [00% renewable
, . lencrgy enabled R
id)  [Total 7 o

H. Details ol'me:(I Resldcnh'ﬂ Acronmmdntmn for Judiciat Qfficers:

st Ason 1.1.2016 Ason 142016  Ason 1.7.2016
iNO '

. Number of  Self- "'Own‘cd}"
' Residential Accommedation

. Number of Governmenl-Owned: .
:l |Rc5|denha| Accommodation ,
'3. “Total  Number  of Owned‘.‘

| Residential Accommodation for!
| Pudicial Officers in the State |,

[¥p]




L. Details of Residentiai Accommodation on Rent:

Si. IAs on 1.1.2016 Ason 142016  Ason 1.7.2016

No.

l. 1N umber of Residlential

‘ fAccommodation on Reml for

: less than | year N

2. INumber of Residential :
Accommodation on Rent for I

. 3 ycars !

? Number al Residential

y Accommodation on Rent for 3-

Lo pyeas

d. Number of Resic[enlial!w

! Accommodation on Rent for 5’

" ) 10 years I : ' i

5. Number af Residential

: E/\ccommodarion an Rent for '

more than 10 years

6. Total Number of Residential;

|Accon_1_m(_>__d_f_1>t.i(mv on Rent

J. Details of Residential Accommodation under Construction:

:}S[. ! Ason |.1.2016 Ason 1.4.2016 Ason 1.72016
No.

il . Number of Residential
! Accommodation that have been|
i winder Coustruction for fess thani
1 year
Number of Residential
i IAccommodation that have been
. under Construction for 1.3 ycars%
3, MNumber of Residential
i/\ccommodation that have hcen.
‘iuncf_cr Construction for 3-5 years,

Number of Residential

/Accommodation that have been

!under Construction  for 5-10

years ‘

Nutnber ol ResidenliaL

iAcoomnmdation that have been!

hnder  Construction Tor more

than 10 years

;’I‘otal Number of Residcnlinl?

[Accommodation Under-
~ Construction » )

gy __-T_\A‘ __-____.___

TR




